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No. F. 78 (15-101)-DE/76
GOVERNMENT OF TRIPURA
EDUCATION DEPARTMENT,
Dated, Agartala, the 17th March, 197%.
T : NOTIFICATION
In exercise of powers conferred by clauses (h) and (i) of sub-section (2) of section 26 of the
Tripura Board of Secondary Education Act, 1973 (Tripura Act No. 12 of 1973), the Governor hereby
makes the following rules;, namely:—
; RULES

1. Short title and commencement ;—(1) These rules may be called the Tripura Board of Secondary
Education (Accounts of Receipts and Expenditure Including the Manner of Payments {o and

from the Board's Fund) Rules, 1979.
(2} They shall come into force on and from the date of their publication in the Tripura Gazette.

2. Definitions :—In these rules, unless the context otherwise requires,—
(a) "Act” means the Tripura Board of Secondary Education Act, 1973 (Tripura Act No. 12 of
1973); .
(b} “Board” means the Tr1pura Board ‘of Secondary Education established by the Act;
(c) "Disbursing Officer” means the Disbursing Officer of the Board as authorised by it ;

{d) "Finance Committee” means the Finance Committee appointed by the Board under section.

~ 13{1)(b}) of the Act;
{e} "Fund” means the Tripura Board of Secondaly Education Fund as referred to under section
20(1) of the Act;
() "Coverning Body” means the Governing Body of the Board referred to under sub-sectlon (2)
of section 4 of the Act;
- (g) “"President” means the President of ihis Board;
(h} “Secretary” means the Secretary of this Board.

3. Cash Book:—(1) ANl moneys received or spent on cheques or otherwise by or on behalf of the
Board shall without any reservation bhe brought to account in the Cash Book immediately after
the money is received or paid.

" {2} The Cash Book shall each day be checked item by item, closed and balanced and signed by
the Secretary or any other person authorised by the President in this behalf during his
absence. Entry of each item shall be initialled by the Secretary or the officef authorised
in his absence. At the end of each month it shall be compared and agreed with the state-
‘ment ¢f accounts given by the Bank, every item of receipt and expenditure in which shall
be checked with entries in the Cagh Book. \

(3} The €Cash Book of the Board shall be maintained on double entry system.
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+ Forms and Registers i—(a) The Board shall rﬁaiﬁtain the followihg‘ Registers in  addition o
Cash Book for keeping proper accounis :— .

(i) Journal ; v
(i) Ledger;
(iif) Receipt Books Register ;
(iv} Cheque Books Register ; o
(v) Remittance Register (for deposit with the Bank);
{vi) Interest bearing Security Register ;
(vii) Investment Register in connection{with Contributory Provident Fund): “
(viii} Budget Estimates Register ; '
{ix) Appropriation Register ;
(x) C_ontingency Register ;
(xi) Bill Register b
{xii) Tfavelling Allowance Register ;
(xiii) Medical Re-imbursement Register ;
(xiv) Leave Salaries Register;
(xv) Pension Contribution Register ;
{xvi) Acquittance Register ; _
{xvii) Register for fixed charges (against particular work, if any, such as rent, work-charged
labour, etc. ;
{xtviii) Recoupment Vouchgr Register aga inst beérmanent advances ;
(xix) Loan Register;
(zx) Register for Centre grant ¥
(xxi} Register for honoraria/remuner-ation to the persons employed in connection with exa-
mination ;
(xxil} Asset Register (for land, building, vehicles, etc.) ;
(xxiii) Register for advances;
(xxiv) Register for Farnest and Security Money ;
(xxv} Service Roll (for staff under subordinate servicesg)
{xxvi} Register for Government Grants ;
{xxvil) Sfock Registers for consumable and non-consumable articles ;
=xviii) Postage Stamps Register ; _
(zxix) Any other Register the maintenance of which may be considered necessary by the
Board in its day to day work, 2 :

(h) 'The Registers and forms of aceounts shall be Imaintained in the forms in which these are
'mamliained in the State Government ffices In connection with the execution of similar business,
H some of these Registers and forms are not consistent with those used in the Government
“llices, the forms with sultable mod.ilcations Inay be adopted with the approval of the State
{fovernment,

+. Mo payment withoui Proper sanction : No payment shall be made €xcept on the written order of
the Secretary or any other person authorised by the President in this behalf who shall not make
such an order until he has satisfied himgelt that the budget allotrnent under the head concerned
will not thereby exceed and unless the sanction of the Board exists for the charge :
Formal written sanction order shall be issued for the purpoge.

4. Tlilisation of Governiment Grants +—The grant-in-aid given by the State Government shall be
utilised for the burpose for which it has been sanctioned and also in accordance with conditions,

i any, attached 1o such grant, _ . : g
{2) In case the situation expressly demands fo appropriate such grant gy sum or any portion
thereof 10 a purpose other than any of the approved purposes for which it has been sanctioned,

the Board shall apply for the Ie-&ppropriation in such manner and subject to such other condi-.

tions preseribed in the Tripura Board of Secondary Education {(Re-appropriation) Rules, 1978,

“ Re-appropriation —The cageg of re-appropriation shall be regulated by the Tripura Board of
secondary Education (Re—appropriation) Rules, 1978, ‘ :

5 Exawination apdg audit of acéounts +—The examination and audit of accounts ‘shall Le conducted
n the manner prescribed by the Tripura Board of Secondary Education (Examination snd Audit
of Accounts) Rules, 1978, : 5L R A
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Essue of receipts :—(1) Except as otherwise provided in these rules, wherever money is received
by any officer or employee authorised by the Board, for credit to the Board’s Fund a receipt in
the prescribed forim shall be given to the persons making the payment. .

(2) The Board, shall, from time to time, designate by resolution the persons by whom
receipts in the prescribed form may be signed on behalf of the Board.

(3) Receipts shall be written in ink or with indelible pencil in duplicate by m_eahs of double-

sided carbon paper, the carben copy being retained by the official issuing receipt and the original .

handed over to the person making the payment.

{(4) The Receipt Form shall contain printed page numbers and bounded in separate books con-
taining equal number of receipts, viz. 50, 100, etc., The Receipt Books shall be entered in a
Register and issues recorded therein by a person authorised for the purpose. A certificate of the
number of receipts contained in each book shall be recorded on the body of each book.

Remiitance to the Bank:—(1) At the end of each day or if the Bank is closed on the first subse-.

quent day on which it is open the money received during the day at the office of the Board shall
be remitted to the Bank with a prescribed deposit Bank challan, particulars of which shall be
eplered in the Remittance Registers as well as in the Cash Book and when the duplicate foils of
the challans are received back from the Bank, the entries in the Cash Book shall be checked with
such [oils and initialled by the Secretary or person appointed by the President in this bhehalf and
foils shall be used as vouchers for the remittance and shall be filed in the guard file.

(2) When payment is received by means of a cheque drawn on the Bank, the cheque shall be

endorsed by the ofiicial of the Board in whose favour it is drawn with the words “Received pay-
ment by transfer credit to the Board’s Fund and deposited in  the Board’s account with the
Bank” immediately after the same is received.

Permanent advance :—(1) The Secretary shall hold a Permanent Advance for the payment of the
patty charges.

{(2) The amount of Permanent Advance shall be determined by the Finance Committee of the
Boadd., g C =

(3) The Permanent Advance shall be recouped as often as may be necessary in the following
MIATNER — ' '

{8) the Secretary shall compose the sub-vouchers with the eniries in the Permanent
Advance Account;

{b} he shall deface them by stamping “Cancelled” thereon so that they cannot be used
again; '

{¢) he shall total and initial the column “Amount of sub-voucher” in the Permanent Ad-
vance account; '

td} the voucher for recoupment shall be drawn out in a suitable form and it shall he
enfaced with the usual payment crder: and

(e} he shall draw out a cheque in his gwn favour for the smount

Payment by chegue :—(1) All sums of less than rupees fifty payable from the Board’s Fund shall
ordinarily be paid from Permanent Advance of the Secretary; sums of rupees fifty and over

shall crdinarily be paid by cﬁeques. The Drawing and Dishurshing Officer shall satisfy himself
about the mode of payment.

(2) Cheques for sums not exceeding Rs. 10,000/~ shall be signed by the Secretary. Cheques for

sums exceeding Rs. 10,000/~ shall be signed by the Secretary and countersigned by.the Presi-
cdent |

{3) Mo cheque shall be signed unless required for immediate deliv;ery to the perzon fo whom,
the money is to be paid, nor until the Bill, which it will discharge, has been presented in & com-
plete form, examined and passed for payment.

(4) Ii a cheque, aiter it has been signed, cannot be delivered to the payee on account of his
non-appearance on a particular date, it shall be lodged in an iron safe the keéy of which shall be
kept in the custody of the Disbursing Officer of the Board,

{8 A cheque shall be current for three months only. If the cheque is not encashed within this
period and is paid back by the payee for re-validation, the same may be re-validated for ano-
ther three months only by an officer who is authorizsed to sign such cheques. The fact of re-
validation shall be recorded in the Cash Book as well as in the counterfoil of both the old cheque
and the new cheque issued. A cheque réemaining unpaid for six months from the date of its
izgue shall be cancelled and its amount written back,

(6) Cheque Book shall be supplied by the Bank only ; and no other forms shall be used. The
Cheque Books and the counterfoils of used cheques shall be kept in the custory of the Secretary
or any oiher person authorised to work on his behalf. RHe & ' e
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(7) Onreceipt of a Chegue Book from the Bank, the Secretary shall count the cheques and shali
record on the back of the Cheque Book that “this Cheque Book containg {both
in figure and in words) forms.” - The Cheque Bock shall also be entered in the Chegue Books.
Register, : y .

Payee Receipt :—Every payment made either in cash or by cheque shall be covered by a receipt,
stamped if necessary, signed by the person to whom the money is due sand to whom it has
actually been paid.

Classification of Bills and Vouechers :—Bill and Vouchers which have been paid by cheques shall
be divided into the following classes, namely (1) Salary and Establishment Bills (2) Examination
honoraria/remuneration bills and (3) other bills. Each class of bills shall be posted in # separate
guard file and shall be consecutively numbered in order of payment.

Provided that sub-vouchers which have been paid in cash out of the Permanent ‘advance,.
shall be separately filed together with the recoupment vouchers covering them. '

Bills Register :—In order to facilitate the check of establishment and other bills and to ensure’
avoidance of double drawals one Bill Register for each financial year shall be maintained.

Stock Register and physical verification - The Board shall maintain a Stock Register separately |

for consumable and non-consumable articles and shall arrange for section-wise physi-

cal verification at least once a year by an officer not otherwise connected with that particular
section or sections.

tegister of imumovable property :-—The Board shall maintairi register of immovable property in
the prescribed form in which shall be entered details of all immovable property of the Board
and also ol the rent demand.

Register of Government Grants ' —A register of grants containing the following columns shall be
maintained by the Board :—

(a) Serial Number, (b) Number and date of sanction letter, (c) Purpose of grant, (d) Co‘nditions,‘
if any, attached to the grant, (e) Amount sanctioned, (f) Number and date of Demand Draft issued
by the sanctioning authority, (g) Dates on which it has been credited, (h) Date of issue of Utili-
zation Certificate and (i) Dated initials of the Secretary. :

Blode of payment of grants :—The annual or periodical grant sanctioned hy the State Government
shall be paid into the State Bank of India, Agartala Branch, to the credit of ‘he Tripura Boeard
of Secondary Education Fund by Demand Draft.

Classified Abstract and Monthly Account :— :—(1) A classified abstract of income and expendi- -

ture of the Board shall be maintained in Form I at the end of each month and a copy of the same

shall be laid before the President regularly by the 5th working day of the month for the view

of the financial posiiion of the Board.

(2) At the end of each month a detailed monthly account in Form I shall be drawn up and main-
tained in the Board’s Office for record

Annzal Aceount:—-At the end of every financial year the receipts and payment Accounts, In-
come and Expenditure Accounts and Balance Sheet shal]l be prepared and submitted to the State
Government in the preseribed form (Annexure ITI—V),

Mainicnance and Use of Service Postage Stamps:—(1) Service Postage Stamp 'inay ‘be used by
the Board with the approval of the State Government.

(2} Classification of telegraphic messages : Telegraphic messages, the charges for which are to

he borne by the Board shall be classified as “Private”,

(3) A register of postage stamps shall be maintained by the Board in the following manner :—
(a) Date ' a
(b) Opening Balance
(c) Total number of letters ' Orinary, Registered

in classified manner. or Recored delivery.
{d) Total expenses under (c)
(e} Closing Balance
(I} Remarks

(4) All stamped receipts from the Post Office shall be pasted in the Despatch Register against
the letters to which they relate.

(5) There shall be a monthly verification of stamps in all its denomination by any officer autho-
rised by the Secretary.

i
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(6) The Board may enter into a contract with the Pcstal Department for the use of stams Token
for its own correspondence if the bulk of postal transaction ensures economy for the Board.

Accounts Books :—Figures in all the accounts of e Board shall be in English character. All
hooks of accounts and registers shall be substantially bound and machine-numbered before
being brought into use and a page certificate shall be recorded over the signature of the Secre-
tary or any other Officer authorised to work on his behalf. No accounts shall be prepared on
loose sheets of paper or in loosely botind volume.

Corrections to be attested :-——All corrections and alterations either in accounts or in vouchers
shall be neatly in red ink and attested by the Secretary or any other officer authorised to werk
on his behall. Erasures shall on no account be perraitted in registers, staternents, vouchers or
accounts of any desecription. ' T

Fxamination of Registers :—The Secretary or any officer authorised by him in this behalf shall

periodically examine the different registers maintained by the employees of the Board twice in
a vear and shall record certificate at the end of each inspection that he has done so.

Write-off :——(1) Irrecoverable dues or losses upto one hundred in each case may be written off
by the Secretary. ‘

{2) When such amouni exceeds rupees one hundred but does not exceed five hundred rupees,
the amount may be written off by the President, subject to the approval of the Finance Comimi-
itee and where it exceeds rupees five hundred with the sanction of the Governing Body of the
Board. :

Minimum ‘Balance :—The actual cash balance of. the Board’s Fund shall not be permitied at any
time to fall below rupees fiffy thousand. ;
2esirictions upon payments from Board’s Fulnc{ :—No payment shall be made from the Board’s
Fund except in the manner provided in these rules and in particular no payment shall be made
oul of cash received for credit to the Board’s Fund.

Weeding out of record :—Vouchers, registers,\bilis and any other prescribed forms shali not be
weeded or destroyed otherwise than in aceordance with the directions given by the Governing
3ody or by the Finance Committee as the case may be. :
Enquiry inie embezzlement :—{1) Whenever an embezzlement of money Or of property of the
Board is discovered, an enquiry shall at once be instituted by the President and the fact of the
embezzlement shall be reported to the Governing Body in its first meeting following such date
and also to the State Government.

(2) Whenever in apy circumstances an irregularity likely to be connected with an embezzlemen:

or the fraudulent loss of money or property is discovered, a report at once shall be sent to the |

State Government.

Tenders :—(1) Open tenders shall ordinarily be invi’ﬁed for execution of works or supply ol stores
ete. if the value of the tender exceeds Es. 1,000/~ and the procedure followed by the Govern-
ment in the matier shall ordinarily be followed. A detailed procedure for the purpose shall have

+o be framed duly approved by the Board.

{2) Works relating to confidential papers of the Board shall remain specially exempted from .

the operation of sub-rule {1). -
(3) The Security and Farnest Money received in connection with tenders shall be entered in
the Register. No cash shall be accepted for the purpose.

Furnishing of Security :-—(1) ¥very employee of the Board unless exempted by a resclution of |
the Board shall, if entrusted with the receipt, disbursement or custody of money or property ot |
the Doard shall be required to furnish security to an amount %o be fizxed in each case by the)

Board. : !
(2) Such security may be cash, Government paper or other stocks or a bond hypothecating pro-'
perty, and in each case a security bond in a prescribed form shall be executed on proper stamp;
naper provided that a personal surety with two sureties may be accepted. . {
(3} Securities shall be examined and verified by the first day of April each year and a certificate
to the effect that this has been done shall be signed by the Secretary against the “Remarks”,
column of the Security Register in whiech details with regard to such gecurities are to bhe recorded.lf
¢4} In case of cash security, the amount shall be deposited-to the State Bank of India, Agartala
Branch to the credit of the Board’s fund. The Board may invest the money in an interest bear-
ing term deposit of the Bank.

Sanction of expenditure in amticipation of the sanction of the Board :—In anticipation of sanctior
of the Board, the President may sanction expenditure if provided for in the budget to the extent
of rupees ten thousand in any one case only under emergent circumstances. :

* i
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41 Flimination of amounts less than 5 paise ‘—Except in respect of dues fixed by or under any
law or under any spécial order of the State Government or of the Board financial transactions

hetween the Board and other parties shall be
over being treated as five paise and amounts

rounded off to the nearest five paise, 2} paise and
less than 2 paise being ignored. :

+3. Mallers not provided in these rulés to be govereéned ‘—Accounting procedures except otherwise

provided in thege rules shall he guided by the

Rulzs framed

by the State Government in respect of identical or similar matters and the interpretatiory of such
matters by the State Government shall be considered final, .

Sh. I any difficulty arises in the working of these rules,

order or do such thing, not inconsistent with
expedient in removing the difficulty.

FORM I

HCOME

AND EXPENDITURE 'STATEMENT (ABSTRACT) FOR THE MONTH OF —

the State Government may make such
the Aect, as it appears to it fo be neeessary om

&

By order of Governor, :
H. Mukherjee
Secretary ;f :

to the Govt. of Tripura.

,

ANNEXURE 1
» 18....

INCOME
-

(1) Grant from the State Government
{4) Kxamination feeg
«i} Oiher receipts

7 o

2

(1} Salaries and Allowances

(2) DA & TA. to the staff

(3} Expenses on administration
- not covered by (1) & (2)

(4) Examination charges including
centre grants/honoraria/
remuneration to examiners and others,

(3) Contribution to leave salaries and pension.
(6) Board’s contribution to GPF

(7) Loans & Advances.

(8) Capital expenditure.

oinl of 1the month

Mrogressive total from 1st April, 19......




